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CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA BENCH, KOLKATA

No. O.A. 350/01783/2018 -~ - . . Date of order: 26.2.2019

Present : Hon’ble Dr. Nandita Chatterjee, Administrative Member

Bibhas Kanijilal,

Son of Asutosh Kanjilal,

Aged about 42 years,

Residing at Village — Purbasimulia,

Post Office — Gangsara,

Police Station.— Gangapur,
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.. Respondents

For the Applicant : Mr. A. Chakraborty, Counsel

Ms. P. Mondal, Counsel

~ Forthe Respondents " Ms.G. Roy, Counsel
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QRDER (ORAL)

The instant Original Application has been filed under Section 19 of the -

Administrative Tribunals Act, 1985 seeking the following relief:-

W

An order do issue directing the respondents to send the applicant for
reassessment of medical disabilities by Medical Board at B.R. Singh as the same was
done in case of Kishor Barui.”

;
2. Heard both Ld. Counsel exam1ﬁ\ed§d§éu en S on record The matter is

taken up at the'fadm"'éswn stage f 5/"’ %’
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dispose of the samétin.a tn &bound manner. .=
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4. Ld. Counsel for the ré“%’ﬁbnden§£g§sﬁnotf6bjeét to consideration of such

representation as per law.

5 '_ % Accordingly, with the consent of the parties, and, without entering into the
~merits of ‘the matter, | hereby direct the respondent No. 3, who is Assistant

- Personnel Officer, S.E. Railway, Garden Reach Road, Kolkata, to examine the

contents of his representation dated 4.9.2018, if received at his end, in
accordance with law, and, within a period of 4 weeks of the date of receipt of this
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order. The decision arrived at should be e8MMURIGAIOE FBHRWItH ta ths ApEnar

in the form of a reasoned and speaking order.

6.  With these directions, the O.A. is disposed of.

No costs.

(Dr. Nandita Chatterjee)
Administrative Member
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